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4otes of the Regstry[ Date 	 Order of the Tribuna' 

. 131.99,. 	There isno representation for both 
-..R 	

, 	 - cLuon 18 th 	 sides • 

List on 27.1.99 for consideration of 
admission. 
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27-1-99 	Heard Mr.M,Chanda learned counsel 
• 	:. appearing on behalf of the applicant and 

Mr.A.Deb Roy, learned r,C.G.S.C* for 

the respondents. 

The applicant retired on superannua-

tion as Telephone Operator in the office 

of the Telecom District Manager, Guwahati 

on 30-9-88. Before entering service in 

the Telecom Department, he was employed 

under the Defence Ministry. He joined 

Indian Army on 15-12-1953 as Signalman 

and he was discharged as Signalman on 

10-6-5 9. He was reemployed 'as Civilian 
contd/_ 
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Notes of the Registry 	Date 	 Order of the Tribuna 
- 	
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27-1-99 Switch board Operator at Army 'tation 

• -, 
	Headquarter, 3h11-longon 31-3-160 till 

1-1-63. hLS main grievanceis that his 

p'at servie 1n the efence Military 

-souiqe,counted for purpose of Pension. 

The,natter.was under consideration o £ 

- 
the respondents. In Annexure 'J' letter 

dated 27-6-97 the respondents have 
stated that the case will 'be settled on 
receipt of information as required under 

2(b) and(c) contained .thnthe-l:etter 

dated 27-6-97 above. Thereafter the 

applicant-submitted., 15rprsr1tati9n dated 
--•- .-•-- 	 - 23-9-98 to the r.ccounts Officer 

(s.13.P.), office of the General Manager, 

Kamrup Tel ecón Diát.r1ct Giwàhfti 

furnishing the information. But no 

action have been taken by the respon-
dents till date. Hence this present 

application. 

Heard Mr.M.Chanda, learned counsel' 

appearing on behalf of the applicant 

and Mr.A.eb Roy learned r.C.G.Se 
I direát the reso.ndentstod1spose 

of,  the representation dated 23-9-98 
S 	(Pinrieute J)submitted by the applicant 

dciding the issue whether the past 

sErvice of the applicant in the 

- 	 - 
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- 	 c 	47& 
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fenceMiiistry shall be counted-for 

t1e purpose of Pension of the applicant. 

The respondents shall communicate a 

seakingoder to the applicanL within 

3 months fom to-day. 	 - 

-: 	 '•; .- - Accod1ngly, application is 

-- -• - disposed of. No costs. 
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